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BEFORE THE REG STRAR MR MV RAMESH

Petition(s) for Special Leave to Appeal (Crl.) No(s) .

9330- 9333/ 2015

JYOTlI NAGPAL & ANR Petitioner(s)
VERSUS

STATE OF U.P. & ANR ETC ETC Respondent ( s)

(with appln. (s) for exenption fromfiling O T. and issue of warrant
of arrest of respt. and permission to file lengthy list of dates)

W TH

SLP(Crl) No. 9275-9276/2015

(Wth appln.(s) for pernission to file lengthy Iist of dates and
appl n. (s) for exenption fromfiling OT. and appln.(s) for issue of
warrant of arrest of respt. and O fice Report)

Date : 17/02/ 2016 These petitions were called on for hearing today.

For Petitioner(s) M . Khal id Akhtar, Adv.
M. Abhay Kumar, Adv.

For Respondent (s)

UPON hearing the counsel the Court made the follow ng
ORDER

Four weeks tine as |last chance is given to the Ld.counsel for
the petitioner to conply with the terns of the order dated 11.12.2015
of this Court in respect of all the respondents.
Signature Not Verified

Digitally signed byList the matter again on 07.04.2016.
Sushma Kunmari Baj aj
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